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आदेश / ORDER 
 

संजय गग[, ÛयाǓयक सदèय ɮवारा / Per Sanjay Garg, Judicial Member: 
 
 
 

The present appeal has been preferred by the assessee against the 

order dated 17.11.2022 of the National Faceless Appeal Centre 

(hereinafter referred to as the ‘CIT(A)’) passed u/s 250 of the Income Tax 

Act (hereinafter referred to as the ‘Act’).  

2.  The brief facts of the case are that the assessee is a charitable 

society registered u/s 12A of the Act. The assessee claimed deduction 

u/s 11 of the Act in respect of income spent on charitable purposes. 

However, the Assessing Officer/CPC disallowed the expenditure spent 

towards charitable purposes for delay in filing of form 10B. The CIT(A) 

confirmed the additions so made by the Assessing Officer.  
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3. Before us, the ld. counsel for the assessee has, at the outset, 

furnished the copy of the order of the CIT(Exemption) dated 28.11.2022, 

whereby, the ld. CIT(Exemption) has condoned the delay of 32 days in 

filing form 10B to the assessee. In view of the above circumstances, the 

ld. counsel has submitted that since the delay in filing the Form 10B has 

been condoned by the competent authority, therefore, the Assessing 

Officer may be directed the allow the admissible deduction to the 

assessee u/s 11 of the Act as a charitable institution. Considering the 

above factual position, the Assessing Officer is directed to process the 

return of income of the assessee and allow the admissible deductions in 

accordance with law irrespective of any delay of filing of Form 10B, the 

delay since stood condoned by the ld. CIT(Exemption).   

4. In the result, the appeal of the assessee is treated as allowed. 

Kolkata, the 27th June, 2023. 

     Sd/-                                  Sd/-   

 [डॉÈटर मनीष बोरड /Dr. Manish Borad]    [संजय गग[ /Sanjay Garg] 

   लेखा सदèय /Accountant Member      ÛयाǓयक सदèय /Judicial Member 
 
Dated: 27.06.2023. 
RS 
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